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Ref.No.: G0O704/0.A. No. 472/2024 Date: 12.07.2024
To,
The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
E-mail-judicial-ngt@gov.in

Sub:- Submission of status report in pursuant to order dated 25.04.2024 passed by
Hon'ble NGT in the matter of Original Application No. 472/2024, Sampurna
Nand Vs MO. Shah & Ors.

Sir,

In Compliance of Hon'ble NGT order dated 25.04.2024 in the matter of O.A. No.
472/2024, Sampurna Nand Vs MO. Shah & Ors., the status report is being filed
herewith.

It 1s requested that status report may be presented before the Hon'ble Tribunal
for kind consideration.

Encl.: As above.
Yours faithfully,

(U.K. Gupta)
Regional Officer
Sonbhadra.
Endt. No. & date as above.
Copy to:-
1. District Magistrate, Mirzapur for kind information please.
2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.
4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

s

/

Regional Officer
Sonbhadra.

Eﬁrzﬁau_ : g1 T 162, SR Aiwd (Fee ave) gied) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
JECHIS, ATHE—231216 Robertsganj, Sonbhadra-231216

¥-9d : rosonbhadra@uppchb.in E-mail: rosonbhadra@uppcb.in
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Compliance Report in pursuant to order dated 25.04.2024 passed

by Hon'ble NGT in the matter of Original Application No. 472/2024,

Sampurna Nand versus M/s MO Shah & Ors. and order dated

12.03.2024 passed by Hon'ble NGT in the matter of Original

Application No. 521/2022, Sampurna Nand Vs. State of U.P.

1.

That Hon'ble NGT vide its Order dated 12.03.2024 in the matter of Original
Application No. 521/2022, Sampurna Nand Vs. State of U.P., instructed the

following:-

“21...All the Project Proponents of mining leases are directed to file their compliance
reports in response to the reports of the Joint Committee, UPPCB and District
Magistrate, Mirzapur with details of action taken/contemplated for the compliance of
consent conditions as applicable to them within one month by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF and sent copy thereof to the Member Secretary, UPPCB. In view of
complexity of the issues involved regarding compliance of environmental
clearance/consent conditions imposed on the lease holders, we consider it appropriate
to constitute a committee comprising of Member Secretary, UPPCB as Chairperson,
representative of SEIAA, Lucknow and representative of Principal Secretary, Irrigation
and Water Resources Department, Government of Uttar Pradesh as Members for
examining/assessment/ verification of the compliance reports filed by the Project
Proponents of the mining leases regarding compliance with the environmental
clearance and consent conditions imposed by SEIAA and UPPCB. The Director Mining
and Geology, Uttar Pradesh shall take remedial action for cancellation/modification of
the leases which are found close to Jargo Dam and UPPCB shall take action regarding
ordering of closure/revocation of closure in view of non-compliance/compliance with
the EC and consent conditions. The SEIAA will be the nodal agency for coordination and
compliance in this regard.

22. List for further consideration on 25.04.2024...”
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2. Accordingly, the following members have been nominated by the

concerned departments for the said committee:-

a. Shri Sanjeev Kumar Singh, Member Secretary, UPPCB, Lucknow.

b. Dr. Ratan kar, Member SEAC-1, SEIAA UP, Lucknow.

c. Shri Siddharth Kumar Singh, Chief Engineer (Son), Irrigation and Water
Resource Department, Varanasi.

3. The mining lease holder namely M/s Shri Mohd Shah (Building Stone),
Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur has submitted his
representation against closure order dated 19.02.2024 issued by UPPCB.

4. That in compliance of Hon'ble NGT order, the joint committee conducted
the site visit on dated-04.05.2024 of the concerned Mining Lease for
verifying compliance status of the representation. The report of joint
committee is attached herewith and marked as Annexure-1. As per the
report of joint committee, the conclusion is as follows:

.......... The Committee concludes that the mining lease namely M/s Shri Mohd
Shah (Building Stone), Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur
has obtained environment clearance from District Level Environment Impact
Assessment  Authority (DEIAA) vide Ref. no. 17/Parya/DEAC/Sand
Stone/MZP/2016 dated-19.07.2016.

That MoEF&CC has vide OM dated 28.04.2023, in compliance of

order dated 07.12.2022 passed by Hon'ble National Green Tribunal in O.A.
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No. 142/2022 in the matter of Jayant Kumar vs. Ministry of Environment,
Forest and Climate Change, had provided a window period of one year for all
SEIAAs to re-appraise the Environmental Clearances (ECs) issued by DEIAA
from 15.01.2016 to 13.09.2018 and grant fresh ECs. Subsequently, based on
the representation requesting for extension of time period provided in the
OM dated 28.04.2023 mentioned above, the MoEF&CC vide OM dated
15.03.2024 extended the time period for re-appraisal of ECs issued by DEIAA
by a further period of six months till 27.10.2024.

Project proponent has not obtained EC (re-appraised/fresh) from
SEIAA in compliance of above directions.

In compliance of Hon'ble NGT order dated 18.04.2024 in O.A. No. 142
of 2022, MoEF&CC Govt. of India vide office memorandum dated 07-05-2024
has directed that continuance of mining all over India under mining leases
executed on the basis of ECs granted by DEIAA after 13.09.2018 is prohibited
with the exception in respect of cases where ECs granted by DEIAA for such
mining leases have been reappraised and found valid by SEIAA or fresh ECs
have been granted by SEIAA.

Therefore in light of above directions issued by MoEF&CC, the
project proponent should be allowed to operate only after getting EC
(reappraised/fresh) from SEIAA for the mining project.............

5. That in light of recommendation of joint committee, UPPCB has not

revoked the closure direction dated 19.02.2024 issued to the mining lease

Page 3 of 4
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as the project proponent has not obtained the Environmental Clearance

from SEIAA in compliance of O.M. dated 28.04.2023 issued by MoEF&CC,

Govt. of India and has disposed the representation of the mining unit with

direction that the project proponent can be allowed to operate only after

obtaining the Environmental Clearance from SEIAA UP vide letter dated

25.06.2024. The copy of letter dated 25.06.2024 is attached herewith and

marked as Annexure-2.

The above compliance report is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.

(UK. Gupta)
Regional Officer
U.P.P.C.B.
Sonbhadra
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Joint Committee Report in pursuant to order dated 25.04.2024
passed by Hon'ble NGT in the matter of Original Application No.
472/2024, Sampurna Nand versus M/s MO Shah & Ors. and order
dated 12.03.2024 passed by Hon'ble NGT in the matter of Original
Application No. 521/2022, Sampurna Nand Vs. State of U.P.

1. Hon'ble NGT vide its Order dated 12.03.2024 in the matter of Original

Application No. 521/2022, Sampurna Nand Vs. State of U.P., instructed the

following:-

“21..All the Project Proponents of mining leases are directed to file their compliance
reports in response to the reports of the Joint Committee, UPPCB and District
Magistrate, Mirzapur with details of action taken/contemplated for the compliance of
consent conditions as dapplicable to them within one month by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the
form of Image PDF and sent copy thereof to the Member Secretary, UPPCB. In view of
complexity of the issues involved regarding compliance of environmental
clearance/consent conditions imposed on the lease holders, we consider it appropriate
to constitute a committee comprising of Member Secretary, UPPCB as Chairperson,
representative of SEIAA, Lucknow and representative of Principal Secretary, Irrigation
and Water Resources Department, Government of Uttar Pradesh as Members for
examining/assessment/ verification of the compliance reports filed by the Project
Proponents of the mining leases regarding compliance with the environmental clearance
and consent conditions imposed by SEIAA and UPPCB. The Director Mining and Geology,
Uttar Pradesh shall take remedial action for cancellation/modification of the leases
which are found close to Jargo Dam and UPPCB shall take action regarding ordering of
closure/revocation C[,lf closure in view of non-compliance/compliance with the EC and
consent conditions. The SEIAA will be the nodal agency for coordination and compliance
in this regard.

22. List for further consideration on 25.04.2024...”
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2.

4.

For Accordingly, the following members have been nominated by the

concerned departments for the said committee:-

a. Shri Sanjeev Kumar Singh, Member Secretary, UPPCB, Lucknow.

b. Dr. Ratan kar, Member SEAC-1, SEIAA UP, Lucknow.

c. Shri Siddharth Kumar Singh, Chief Engineer (Son), Irrigation and Water
Resource Department, Varanasi.

The mining lease holder namely M/s Shri Mohd Shah (Building Stone),

Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur has submitted his

representation against closure order dated 19.02.2024 issued by UPPCB.

The Committee members discussed and decided a date for carrying out field

visit. Intimation letter has issued to all concerning departments vide letter

dated 30.04.2024 (Annexure-1). The joint committee conducted the site visit

on dated-04.05.2024 of the concerned Mining Lease for verifying compliance

status of the representation. ‘

On the basis of facts found during field visit as well as available records, the

detailed inspection report of the said mining lease is as follows:-

The mining lease is located at Arazi. No.732, Village- Bhagautidei, Tehsil-

Chunar, District- Mirzapur and sanctioned lease area of the mining lease is

1.01 Hectare as per environment clearance dated 49.07.2016.

R
(ot e
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b)

d)

a)

The proponent has obtained environment clearance from District Level
Environment Impact Assessment Authority (DEIAA) vide Ref. no.
17/Parya/DEAC/Sand Stone/MZP/2016 dated-19.07.2016 (Annxeure-2).

[n compliance of Office Memorandum issued by MoEF&CC vide letter dated
28.04.2023, EC granted by DEIAA for above mining lease has to be
reappraised by SEIAA or fresh EC has to be obtained by project proponent
from SEIAA, Project proponent has not obtained the EC from SEIAA.

The project proponent informed that compliance report of the conditions
imposed in EC granted by DEIAA was submitted 06 monthly basis. The copies
are submitted along with representation by lease holder.

The Pillar's coordinate of mining lease showing environment clearance are

follows:-
Pillars Latitude (N) Longitude (E)
A 25°0317.87"N 82°59'42.44"E
B 25°03"18.36"N 82°59'43.12"E

The proponent has obtained CTO from the U.P. Pollution Control Board vide
ref. no. 185408/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023
dated-05.06.2023 (Annxeure-3). As per CTO, the production / mining
capacity of Building Stone (Sand Stone) is 20000 cubic meters per year by
open cast and semi mechanised method. This CTO is valid up to 31.12.2027.

On the day of visit, no mining work was being found in the lease area.

Lo, .. == 4
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h) The proponent has erected some pillars without showing coordinates around

)

k)

)

lease area for demarcation.

The proponent has established fencing around the whole periphery of the
lease area.

The proponent has not developed wind break in form of adequate tiers of
plantation around the lease area. However, the representative of proponent
informed that all efforts for developing plantation around periphery of lease
area failed due to rocky terrain. Some plantation have been found near
mining lease area as per detail provided in representation.

On the day of visit, it was observed that there was no dust suppression
mechanism to control the emission generated from vehicular movement at
the site. However, the representative informed that sprinklers mounted water
tanker was used during operation of mining activity. At present it is not hired
due to non-operation of mines.

No Sign of deep-hole drilling & blasting was observed during the inspection.

m) The mining lease is located beyond from buffer zone of Jargo-Dam.

n) Approach roads were found in inappropriate condition. They were dusty.

o) Proponent of the said mining lease has submitted compliance status of CSR/

CER activities, which could not be verified during site visit. However, the lease

holder informed through their representation that the lease holder had

O
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distributed utensils and solar street light & goods to nearby habitants under
CSR/CER activities.

p) The lease holder had not submitted any response or appeal against the
imposed environmental compensation of Rs 20,30,000/- by UPPCB, which is
not deposited till now by proponent as per records.

q) Photographs of the above said mining lease:

Conclusion:

The Committee concludes that the mining lease namely M/s Shri Mohd Shah
(Building Stone), Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur has
obtained environment clearance from District Level Environment Impact

Assessment  Authority (DEIAA) vide Ref. no. 17/Parya/DEAC/Sand

Stone/MZP/2016 dated-19.07.2016.

That MoEF&CC has vide OM dated 28.04.2023, in compliance of order
dated 07.12.2022 passed by Hon'bie National Green Tribunal in O.A. No.
142/2022 in the matter of Jayant Kumar vs. Ministry of Environment, Forest and
Climate Change, had provided a window period of one year for all SEIAAs to
re-appraise the Environmental Clearances (ECs) issued by DEIAA from
15.01.2016 to 13.09.2018 and grant fresh ECs. Subsequently, based on the

representation requesting for extension of time period provided in the OM

Blonbsrr™t = 4




98

dated 28.04.2023 mentioned above, the MoEF&CC vide OM dated 15.03.2024
extended the time period for re-appraisal of ECs issued by DEIAA by a further
period of six months till 27.10.2024.

Project proponent has not obtained EC (re-appraised/fresh) from
SEIAA in compliance of above directions.

In compliance of Hon'ble NGT order dated 18.04.2024 in O.A. No. 142
of 2022, MoEF&CC Govt. of India vide office memorandum dated 07-05-2024
has directed that continuance of mining all over India under mining leases
executed on the basis of ECs granted by DEIAA after 13.09.2018 is prohibited
with the exception in respect of cases where ECs granted by DEIAA for such
mining leases have been reappraised and found valid by SEIAA or fresh ECs
have been granted by SEIAA.

Therefore in light of above directions issued by MoEF&CC, the project
proponent should be allowed to operate only after getting EC

(reappraised/fresh) from SEIAA for the mining project.

Name of the Committee members Signature

Shri Sanjeev Kumar Singh, Member %o\
Secretary, UPPCB, Lucknow.

.| Dr. Ratan kar, Member SEAC-1, SEIAA UP, W

Lucknow.

.| Shri Siddharth Kumar Singh, Chief — 3
Engineer (Son), Irrigation and Water

Resource Department, Varanasi.
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CORMPLIANCE REPORT

S

Repistered

District Level Environment Impact Assessment Authority, Mirzapur
District Magistrate, Mirzapur
"Chalrpmlm ol DEIAA
. Collectarute, Mj 231001
SI“_" Mol Shal Fhone ; 05M12 252480, 0513 352340, 05442 257400
Owner, . Empil s mizapurminsoffice@gmail.com
S/o Shri Zamut Ali Shuh
Viltage- Harharpur Dundy,
Shubhali, Thany, Buherl,
Distrlet-Bareli,

Uttar Pradesh '.
Ref.No.  /Pary/DEAC/Sandstone/MZP/2016 Date: |39 4 . 2016

Sub:  Environmental Glearance for Sand Stone (Building Stone) Mining at Ararj? No. 732,
Village-Bhagautidei, Telsil-Chunar, Distrlet-Mirzapur. (Leased Arca-1.01 Hect.y .

I,

Dear Sir,

Please refer to your application letter dated 04/08/2015 addressed to the Secretary.
SEAC/Director. Directorate of Environment, Lucknow. The committee as per the noting decided that
the file is revised and should be considered chronologically as per the date of rivision due 1o original
project i.c. Get/Khasra/Arazi/Project Proponent/Total Area submitted the ftc{ditional information
asked for by the commitiee for any respective Sand Stone (Building Stone) I\flmmg. Far file revision
Shri Mohd Shah’s acceptance letter to put the case for appraisal in the upcoming SEAC meeting. The -
committee also directed to to submit the Undertaking project proponent and consultant that the all
information/data submitted with regards to application for environmental ¢learance is comrect and true
to best of their knowledge..

According to Minstry of Environment, Forest and Climate Change Notification dated 15th
January, 2016 and 20th January, 2016 S.0.190(E).—In exercise of the powers conferred by sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1936) and in pursuance of
the notification of the Government of India in the erstwhile Ministry of Environment and Forest
number $.0. 1533 (E), dated the 14th September 2006 (hereinafter referred to as the said notification), -
the Ceniral Government hercby constitutes the District Level Environment Impact Asscssment
Authority (DEIAA), for grant of environmental clearance for Category ‘B2’ Projects for mining of
minor minerals, for all the districts in the covntry (hereinafter referred to as Authority for tie districts)
and For the purposes of assisting the Authority for the districts, the Central Government hereby
constitutes the District Level Expert Appraisal Committee for all the districts of the country
(hereinafier referred 1o as DEAC for the district). After this Notification State Level Expert Appraisal
Committee (SEAC) send all records of Shri Mohd Shal’s project to Chairman of DEIAA. _

A presentation was made by the project proponent zlongwith their consultant Eanthvision
Enviro-Tech Pvt. Ltd. The proponent through the documents submitted and presentation made,
informed the commiittee that:

I- The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraji

No 732, Village- Bhagautidei, Tehsil-Chunar, District-Mirzapur, U.P. (Leased Area-2.50

acres). .
The Project proposal falls under category * B-2" of EIA Notification, 20\)6 (as amended).

2.

3. The mine leasc area located between latitude N Pillar(A)25°0317.87" 1o (B) 25°03'18.36", and
Longitude E Pillar(A)82°59'42.44", (B) 82°55'43.12",
Mining will be opencast and Semi-Mechanized.
The water requirement will be Jimited to 2.0KLD and will be supplied from the tankers.
Mining is proposed for Building Stone, Sand Stone and Quartizite as applied. The land used

for min_ing area is stony land In nature and lease area is not covered with any vegetation,
7. The ultimate depth of mining will be restricted to 37-39 meter,

18
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8. The mining operation will net be catried out in safety zone ef 13y bridge or vnenlamER of
eco~fragile zone such s hablat af any wild fauna,
9. Thennnual production of 20,000M* fannum Sand Stone is propascd L
1 be used for other activities.

10.  Solar panel will be used for site oflice anly and diesel genrator wi
Samarpan : y ond dicsel genra dlor o

L1 Themining is proposed as opencast type and for cleaning the face by blasting will be done. s

12.  This project does not atiract any of the general conditions applicable on mining proje

specified in EIA Notification 14/09/2006.

13, Regarding the project no litigation is pending in any court,
Based on the recommendations of the Distriet Level Expert Authorit

held on 25/05/2016) on the above said project, The District Environment Impact Assessment 3:/1 OL ri

has decided to grant the Environmental Clearance 1o the title project for collzction of 20000 M an]n y

Sand Stone from mining lease Area 2,50 acres is valid till lease period alongwith following General an

specific Conditions:

A, Genernl Conditlons . .

' Any addition of the mining nrea, change of Khasra numbers, cnhancement of c‘apncltY.'Chﬂ"Sc ";

mining technology, modernization and scope of warking shall required prio¥ environmenta

elearance as per EIA notifieation, 2006, .

No change in the calgndar plan including excavation, quantum of mincral and waste shal{ be maf!c.

Mining will be carried out as per the approved mining plan. In case of any viofation of mining pian,

the Environmental Clearance given hy DEIAA will be deemed null & void. ' .

4. Four ambient air quality monitoring stations shall be established in the core zone as well as in the
buffer zone for RSPM, SPM, SOz, NO; monitoring. Location of the stations should be dc:::ded
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State.
Pollution Control Board. The monitored data for eriteria pollutants shall be regularly up loaded on
the company's website and also displayed at website, )

5. Data on ambient air quality (RSPM, SPM, S0;, NO;) should be regularly submitted to Lhe Regional
office. MoSF & CC, Gol., Lucknow and the State Pollution Control Board / Central Pollution

Control Board once in six months.

Appraisal Committee (meeting

E.;.!!J

6. Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in
MoEF & CC notification noGSR/826(E) dt. 16.11,05.

7. Fugitive dust emissions from all the scurces shall be controlled regularly. Water spraying
arrangement on haul roads, Joading and unloading and at transfer points shall be provided and
propesiy maintained.

8. “ieasurcs shall be taken for control of noise Jevels below 85 dBA in the work environment.

Workers engaged in operations of HEMM, ete. shall be provided with ear plugs / mufTs and health
records of the workers shall be maintained. '

9, Industrial waste warer (workshop and waste water from the mine) should be properly collecied,
treated $o as to conform to the standards prescribed under GSR422 (E} dated 19th May, 1991 and
315t December, 1993 or o5 amended from time to time. Oil and grease trap shall be installed before
discharge of workshop effluents.

10.  Personnel working in areas shall be provided with protective respiratory devices like mask and they
shall also be imparted adequate training and information on safsty and health aspects.

11, Spr.:cia_l measure shall be adopted to prevent the nearby settlements from the impacts of mining
activities.

12, The transportation of the materials shall be Jimited to day hours time only.

13, Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilities suck as fuel for cooking, mobile toilets, safe drinking water, medical
health care, creche cte, The housing may be in the form of temporary structures to be removed after
the completion of the projest, |

14. A separate Environmenta! Management Cell with suitable qualificd personnsl shall be set-up under
the cortrof of 8 Senior Exceutive, who will report directly to the Head of the Organization.

19
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. Specific Conditions;

1.
"

3.

© 0o

10.

1.

7.’

The fune 1 ; '

Sh‘“lf‘:\';‘l]sb‘i“:;’;‘\-::h:(‘: ilr_nr environmental protection measures shull be kept in separate account and

Mirzapur, MoEE, and I;ﬂ‘ ollwer purpose. Year wisc expenditure shall be reported 1o the DEIAA

‘The Regioul Ofi': ‘“‘t N cgﬁio‘nnl n‘lilcc. State Pollution anlrol,ﬂonrt!. .

compliznee of th‘L._ Mol & cc, Q}sl. Lucknow and Siate Pollution Control Board shall monitor

Prefeasibilice. R e supu]nu.:d. coudmun_s. A complete set of documents, including _Form-lM.

M A cport & Mining Plan Environment Iinpnct Asscssment Teport, Environmental
anagement Plan, Public hearing and ather documents information should be given to Regional

Office ol the MoEF & CC, Gol, Lucknow and State Pollution Control Board.

A copy of the envirenmental clerrance shall be submitted by the Project Proponent to the Heads of

the Local Bodies, Panchayat and Municipal Badies a3 applicable in the matter,

The Project Praponent shall advertise at least in 1wo jocal newspapers widely circulated, one of

which shall be in the vernacular language of the locality concered, within 7 days of the issue of -

lins been accorded environmental clearance and a

the clearance letter inforining that the project |
[ Environment fmpact Assessment

copy of the clearance letter is available with the District Leve
Authority (DEIAA), Mirzapur.

The Project Proponent has 1o su
environmental clearance terms and conditions in hard and
June oud 1st Deecember of each calendar year.

The DEIAA may alter/modify the above conditions or stipu

of environment protection. . .
bmissicn of false/fabricated data and failure to comply with any of the

Concealing factual data or su ! !
conditions mentioned above may result in withdrawal of this clearance and attract action under the

provisions of Environment {Protection) Act. 1986.

batit half yearly compliance report of the stipusted prior

late any further condition in the intercst

ease period.

The Environmental clearance will be co-terminus with the mining ! )
der Forest (Conservation) Act,

Environmental clearance is subject to obtain forest clearance un

1980 as applicable. . . .
Wildlife conservation plan shall be prepared in consultation with the wildlife department and

implemented within six months. The plan shall comprise of in-built mox}itbring mechanism with
special emphasis 10 protection of Schedule- 1 species. The status of implementation shall be
submittal to the DEIAA Mirzapur. . .
Local crployable youth shall be trained in skills relevant to the project for eventual employment in
the project itself and to the extent feasible. Outside people shall not be employed.

A 50 m barrter of no mining zone all along the side(s) facing the nallah (if any) passing through the
lease area or if passing adjacent the lease shall be demarcated and thick vegetation of native species

raised, Status of implementation shall be submitted to the Regional Office of the Ministsy on half .

yearly basis.
Shelter belt i.e. Wind Break consisting of adequate iicrs of plantations around lease facing the

human habitation, school / agricultural fields etc. (if any in the vicinity) shall be raised.

Blast vibration study shall be carried out and report submitted to the UPPCB / DEIAA.

Personnel exposure monitoring for dust shall be carried out for the worker, and records maintained.
Need based assessment for the nearby villages shall be conducted to study ecanomic measures
which can help in uplifsment of poor cection of saciety. Income generating projects / tools such as
development of 1T fodder farm, fruit hearing orchards, vocational training etc. can form 2 part of
such programme. Company shall provide separate budget for community devélopment activities
and income generaling Programmes. This will be in addition to vocational training for individuals
imparted to take up self employment and jobs.

Land-use pattern of the nearby villages shall be studied and action plan for sbatement and
compensation for damage to agricultural land/ common property land (if any) in the nearby villages
due to mining activity shall be submitted to the Regional Office of the Ministry within six months.
Annuoal status of implementation of the plan and expenditure thereon shall be reported to the
Regiona! Office of the Ministry from time to time. .

Rainwater harvesting shall be undertaken to recharge the groundwater sonrces. Status of
implementation shall be submitted to the Regional Office of the Ministry within six months and
thersafler every year from the next consequent year, )

N
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gulatly monitored aid report submitted 1o the RO. Ministry of Eavireamznt & Forests and the
S,lalv.: Pollution Control Buard.
:'r::::\?“l-lr _':mlssioz_ls shall be kept under contre] and regulzrly monit-:::-;:!. Vehicles oo For
amporiztion of mineral and others shall have valid permissions as prescribed under Ceatrad Motor
Vehicle Rules, 1989 und its amendients.. Transponiation of minerz! shali be dine only dunng 2oy
time The vehicles transporting mincral shall be covered with a tarpzolin or other seimble
enclasures so that no dust particles/fine matters cscape during the course of tansponaticn No
overioading of mineral for transportation shall be committed. The trucks trnsponing minsral shell
net pass through wild life sanctuary,
Prior permission from the Competent Authority shall be obtained for extracticn of ground water, if
any.
Action plan for implementation with respect to suggestions / improvements znd recommendations
made during public consuhation/hearing {as applicable) shall be submitied 10 the Ministry aad the
State Govi. within six months. (no public heasing is conducted for projects less than 5 ha zrea of
B2 calegory)
A final mine closure plan, along with details of Corpus Fund, shall be subminzd (if applicable) 1o
the RO Ministry of Environment & Forests & DEIAA, SEIAA UP, 5 years in zdvance of final
mine closure for approval.
Sofid waste malerial viz gutkha rappers, plastic bags, glasses etc. to be generalad during project
activity will be separately stored in bins and managed as per Solid Waste Management rules.
[ssues raised during public presentation be strictly complied during operation phzse. (no public
hearing is conducted for projects less than 5 ha arca of B2 category) .
Project proponent should maintain a register for information on (a) Quantity of material excavated /
collected (b) manpower and (c) Number of Trucks deployed for transportation of minerzl per day.
[n case project falling within 10 Km arca of wild life sancluaries a clearance from the National
Doard of Wild Life is to obtain even cco-sensitive zone (ESZ) has not been earmarked.
Project docs not fall under any buffer zone of no-development as declared/identified under any law.
33% Green belt development shall be carried out considering CPCB guidelines including selection
of plant species and in consultation with the Jocal DFO/ Apriculture Department Herbs and shrubs
shall also form a part of aforestation programme besides tree plantation. The company shall invalve
local people for plantation programme. Details of year wise afforestation programme including
rehabilitation of mincd out arca shall be submitted to the Regional Office, MoEF, Gol, DEIAA
Mirzapur cvery year. .
You shall also cnsure that the proposed site is not a part of any no-development zone as
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required/prescribed/identificd™under law. In case of violation, this permission shall automatically deem
to be cancelled. Also, in the cvent of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled,

The zbove stipulated conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act. 1974, the Air {(Prevention & Control of Pollution) Act. 1981,
the Environment (Protection) Act. 1986 and the Public liubility Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Honbic Counts of Law
relating to the subject matter.

21
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COMPLIANCE REFPORT
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e DEIAAREIAAA ¢ Gnvironmental Clearance within 03 months of {ssuance of s s can )
stipubated e u;\t VMOLEF reserves the right fo revake the environmental cleariey, it b Lok
envinvumentnl eo ‘:}‘I}lt'mcnlcd to the satisfiction of DEIAA/ SEIAA/ MoLF may impasc aitiemal
This is l:\“ l‘tmns or modify the existing ones, il necessry. ’ . )
Nuotitication Nnu Sfct)qum you to take further necessary actlon In maticr a3 per provisions of Ciaselle
the nuthority as wre. + 1533(E) dated 14/09/2006, ns amended and send regular compliance reperts 10
¥ a8 preseribed {n the nforesaid notification.

(Ratna Priya)
Member Secretarys
DEIAA, Mirzapur (u.2.)
SPM-Sadar, Mirzapur

Noureses L-?m--.---lPan-afDEACI Sandstoue/MZP/2016  Dated: As Alove

Copv for Information and necessary action to:

L. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. The Chairman SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Dircctorate of
Environment Uttar Pradesh. .

3. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt, of Indiz,
Indira Paryavaren Bhawan, Jor Bagh Road, Aliganj, New Delhi.

4, Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-A, Aliganj, Lucknow. '

5. Director, Department of Geology & Mining, U.P. Lucknow.

6. District Magistrate, Mirzapur, u.p. .

7. The Member Secretary, U.P, Pollution Contioi Board, TC-12V, Vibhuti Khand, Qomti Nagar,
Lucknow.

3. Copy for Web Master/Guard file.

“ Memb f Segretiry
DEIAA, Mirzapur (Up)/
SDM-Sadar, Mirzapw

PO A VR TR B e e et e et Thualblhh X, Stk 8- o 3

.,
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% Uttar Pradesh Pollution Control Board
%’é\;?f;rw Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

185408/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/MIRZAPUR/2023 Date: 05/06/2023
To,
M/s
SHRI MOHD SHAH(SAND STONE(BUILDING STONE)
ARAZINO. 732, AREA-1.01 Ha., VILL. BHAGAUTIDEI, TEHSIL- Application Id-
CHUNAR, DISTRICT-MIRZAPUR(U.P.) 21413174

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA. (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRT MOHD SHAH(SAND STONE(BUILDING STONE) located at ARAZI
NO. 732, AREA-1.01 Ha., VILL. BHAGAUTIDEI, TEHSIL-CHUNAR, DISTRICT-
MIRZAPUR(U.P.). subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-

1. This CCA SHRI MOHD SHAH(SAND STONE(BUILDING STONE) granted for the period from
05/06/2023 to 31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Building Stone (Sand {20000 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KT.D) | Treatment facility | Discharge point
Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effiuent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :~ The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate wafter
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Building
Stone
(Sand
Stone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 2.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time Time
75 70 65 55 55 45 50 40

4. Fssential documents to be submitted by the Industry/Unit as Applicable :-




- 109

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(if) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only} whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 20000 Cu Meter/Year by opencast
and semi mechanized mining in 1.01 hectare leased ARAZI NO. 732, VILL. BHAGAUTIDEI, TEHSIL-

CHUNAR, DISTRICT-MIRZAPUR.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No.

17/Parya/DEAC/Sandstone/MZP/2016, Dated- 13.07.2016 and submit its compliance report to UPPCB.

3. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to

illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the

resumption of mining activity by Hon’ble NGT.

4. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.

5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.

6. The proponent shall submitted compliance report of condition imposed in EC within every six month.

7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.

8. The proponent shall establish Water sprinkling arrangement for dust suppression.

9, The proponent shall establish Effluent treatment system to treat the waste water from the mine.

10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.

11. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

12. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.

13. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.

15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).

17. Unit should operate and maintain installed water sprinkler system effectively and continuously fo achieve
the standards prescribed under E(P) Rules, 1986.

18. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

19. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.

20. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition)

21. The dust suppression measures like water spraying will be done on the haul roads and working areas.

22. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

23. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

24. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protection and safe guard of environment from time
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to time,

25. Consent fees if revised, shall be payable by industry from the date of its applicability.

26. Industry shall comply with the relevant provisions of Environmental Laws.

27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

RAJENDRA SINGH piezisseor oarss sosso

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis. RAJENDRA SINGH Zutysmasmcmmsye

Chief Environmental Officer (circle-2)
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